- T. Rsirvadam oo Applicant

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

OD,A, 335/94, , Dt. of Decision : 2,6,94,

Us

1., The Assistant Labour Commissioner
(central, U=4 Quarters, Merchant
Navy Club, Port Area,
Visakhapatnam - 530 035,

2, The Sub-Divi sional Officer,.
Telecom, Jangareddy Gudem,
Chintala pudu, W,G.Dt,

3, The Telecom District Manager,
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as

4, Secretary, Ministry of Labour, Union of India, Sramasakti
Bhavan, Parliament Street, New Delhi-001,
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Counsel for. the Applicant : Mr. K.L. Narasimbam

Counsel for the Resogndents : Mr, K, Bhaskar Rspo, Addl,CGSC.
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THE HON'BLE SHRI TJCHANDRASEKHARA REDDY : MEMBER (JUDL.)

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN-)
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0.A.,NO,335/94

JUDGMENT Des 2.6.94

(AS PER HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMEER (JUDL.)

The present OA is filed to direct the 1st respondent
herein to send the failure report to the CGovernment of
India for refering the same to the Industrial Tribunal,

Hyderabad for adjudication in accordance with law,

2.  The applicant herein is oné Shri T,Asjrvadam, Ex-
Casual Labourer in Téleéom,'Eluru. The service of the said’

Shri Asirvadam hqg,beén'terminated in the year 1993,
i epreswune n@S AdloTU o ULSPUTE unaer the lndustrial

Disputes Act, So, the conciliation proceedings had
commenced before the 1st fespondent. The grievance of

the applicant is that the lst respondent had failed to

send to the Government of India the failure report for
refering the same to the Industrial Tribunal even though
the conciliation proceedings had fajled before him, So,
the present OA is filed for the relief as already indicated

above, e T

3., We have heard today Shri K.L.Narasimham, counsel
for the applicant and Shri K,Bhaskar Rao, Standing
Counsel for the Respondents. Even though it is contended = L
in the OA that the 1lst respondent herein had not sent

the failure report to the Government, the proceedings

dated 18,1,1984 sent by the 1lst respondent to the

Secretary, Government of India, Ministry of Labour would

go%to show that the report had been sent concluding

failure of the conclliation proceedings. So, in view

of this position, the counsel appearing for the applicant

20df
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Copy to:= ' ' tT

- 1. The Assistant Labour Commissioner,
(Central) U-4 Quarters, Merchant ‘Navy Club,
Port Area,Visakhapatnam - S30 035.

2. The Sub Divisional Officer, Telecom,
.Jangareddygudem, Chinthalapudi,W.G.District.

34 The Telecom District Manager,
Eluru, W.G.District.

4

4} Sgeretary, Ministry of Labour, Union of India,. Sramasakti
. Bhavan, Parliamsnt Street, New Dalhi-001.

5S¢ One copy to Sri. K.,L.Narasimham, advecate, 2~-2-186/17/C/1,
Sagh Amberpet, --Hyderabad-13, - o~ .

6. One copy to Sri. K.Bhaskar Rac, Addl, CGSC, CAT, Hydw
7. One copy to Library, CAT, Hyd.

. i ' :
8. One spare copy.
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Shri K.L.Narasimham fairly submitted that he would be
satisfied 1f a direction is given to the Union of India

who is the 4th .respondent herein to pass appropriate
Orders On TNE CePULLT UL LHT + @6 ewiwpewo——rr s o o

L4 2
. 18.1,1994 sent to the Secretary to the Government of
India, Ministry of Labour on 18,1,1994,- In view of the

submission made by Shri K L Narasimham, Counsel for the

o ‘ T o~
. ,-JL'IV.‘ I T L I e

applicant, we hereby direct the 4th -respondent to pass

i:.-- J'I :3“ ".l‘ :"::—t
' ' appropriate o;ders,\ithhe nrders) are not already passed,

' : : on the rreport dated 18.1?1994.Eenf S} thg 1st respondent
to the Secretary,:Government of India, Ministry of Labour

t;‘)with regard to failure of the conéﬁiation proceedings,

If the applicant continues to be aggreieved by the action

- of the Government of India on the said concﬁiation report

— e

. / \

dated 18.1,1994 of the 1st respondent, i1t will be open

to the kxrxrmexpmmimxk applicant to approach the competent

forum for redressal of his grievance in accordance with

law,

4, The OA is disposed of accordingly. No costs.

OV"“~JL“""”*”_{§%,» "?_7 &s,————\a»~*~7§€=

(R.RANGARAJAN) T, CHANDRASEKHARA REDDY)
MEMBER (ADMN. ) MEMRER (JUDL.)
L, DATED; 2nd June, 1994. : b
' Open court dictation, ,
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DERPUTY REGISTRAR(J)
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TNPED BY COMPARED BY

CHECLED BY ZPPLEOVED BY ,
.ﬂ'
I THE CHITRAL AD._L;ISI‘RA”]_VE TR BUWAL

HYDERABAD LENCH 7.7 HYDERZ, 34D, -

THE H&%‘L—)LE MR.JBGTICE V.NEE LDRI RAQ
A = ' B CHATRMAN

THE HOW'ELE MR.T .CHANDRASELIZ R REDDY
| MEMBER(JUDL)

AND

THE [ICN'BLE ME.E. R.Lu\f AR“J;N : MEMBER(Z)

Dateds Q- 6 ~1994.
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